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BEFORE HON’BLE SHRI ABY T. VARKEY, JM AND
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM

SMAHSUTE T ITA No.1113/Chny/2024

Rathinam and Kandaswamy Medical CIT(Exemptions)
Educational Foundation T Chennai.

Mowthi Nursing Home Compl., Vs,

SF No.84/2, Perumal Kovil Street S

Vadavalli, Coimbatore-641 041.

RTAAGTY /St 313 3MTH./PAN/GIR No. AABTR-4360-D

(&TﬂFIT?ﬁ/Appellant) | : ‘ gt/ Respondent)
3fteeifeplaiRA/ Appellant by | : | Letter dated 12-06-2024
Jgdfo131A/Respondent by | : | Shri Maruthu Pandian (CIT) -Ld. DR
YA ARG/ Date of Hearing .| 24-06-2024
RINVIEARIRES] /Date of Pronouncement .| 24-06-2024
A /ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The registry placed on record a letter of the assessee wherein the
assessee seeks withdrawal of the appeal on the ground that the time
limit to seek registration u/s 80G has been extended by CBDT Circular
No0.07/2024 up-to 30-06-2024. The Ld. CIT-DR concurred with the same.



2.  Accepting the prayer of the assessee, the appeal stand dismissed
as withdrawn.

Order pronounced on 24" June, 2024.
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